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Report of the Joint Committee in the matter of OA No. 105/2021 (SZ) 
  

 

I. Preamble 

 
Sri Y. Srinivasulu Reddy & Sri Y. Sasidhar Reddy of Nelatur village, Muthukur (M), SPSR 

Nellore district filed O.A.105 of 2021 before the Hon’ble National Green Tribunal on the 

pollution problems arising from the thermal power plants.  In the Original application no.105 

of 2021, M/s. Sri Damodaram Sanjeevaiah Thermal Power Station, Nelatur & Pynampuram 

Villages, Muthukur Mandal, SPSR Nellore District and M/s. Thermal Powertech India Pvt 

Ltd, presently operating in the name & style of M/s. Sembcorp Energy India Limited 

(Project-1), Pynapuram (V), Muthukur (M), SPSR Nellore District are the respondents. The 

Hon’ble NGT has sought report from the committee on the above industries. 

 
II.Ordersof the Hon’ble Tribunal dated 16.09.2021 

 
The Hon’ble Tribunal in O. A No. 105 of 2021, vide order dated 16.09.2021constituted a 

joint committee and directed as follows: 

 
“12. In order to ascertain the genuineness of the allegations made in the application 

and also the alleged violations and pollutions if any caused, which said to have been 

resulted in the alleged economic loss for the applicants, we feel itappropriate to 

appoint a joint committee consisting of (1) The District Collector, Nellore District, (2) 

a Senior Officer from Ministry of Environment, Forests and Climate Change (MoEF& 

CC), Integrated Regional Office, Vijayawada, (3) a Senior Officer from the Central 

Pollution Control Board (CPCB), Regional Office, Chennai (3) a Senior 

Officer/Scientist from the Acharya N.G. Ranga Agricultural University (ANGRAU), 

Andhra Pradesh, (4) a Senior Officer from Andhra Pradesh Pollution Control Board 

(APPCB) as deputed by its Chairman to inspect the units in question and submit a 

factual as well as taken report if there is any violation found. 

13. The committee is directed to ascertain: 

 
i) Whether the respondents 8 and 9 are having requisites permissions/clearance 

are having for running their units,  

ii) Whether any violations were committed by the respondents 8 and 9 against the 

conditions imposed in the consents/ Clearance granted.  

iii) Whether there was any pollution caused on account of the operation of the 

respondents 8 and 9 units. 
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iv) Whether any environmental damage including soil as well as the water has 

been caused on account of the operation of the respondents 8 and 9 units, if so 

what is the nature of damage caused and the remedial measures to be taken 

for restoring the damage caused to the environment, 

v) Whether any loss of soil fertility resulting in reduction of the agricultural 

income has been caused to the applicants on account of the any alleged 

pollution said to have been caused by the respondents 8 and 9 units and if so, 

what is the quantum of compensation to which they are entitled for,  

vi) Suggest the ways and means if there is any pollution found, to avoid the same 

in future to be carried out by the respondents 8 and 9. 

vii) Whether there is any deficiency in the pollution control mechanism provided 

by the respondents 8 and 9 and if so, what is the nature of modification or up-

gradation required for mitigating the alleged pollution if any caused, on 

account of their operation 

 
14. The Andhra Pradesh Pollution Control Board (APPCB) will be the nodal agency 

for co-ordination and for providing necessary logistics for this purpose.” 

 
A copy of the Hon’ble NGT order is enclosed as Annexure-I. 

 
In compliance to Hon’ble NGT order, APPCB as Nodal agency constituted a committee 

comprising of following members: 

 
1. Smt. H D Varalaxmi, Regional Director- Chennai, Central Pollution Control Board. 

2. Dr. Suresh Babu Pasupuleti, Scientist –D, Integrated Regional Office (IRO), Ministry 

of Environment, Forest and Climate Change, Vijayawada 

3. Sri D Hussain Sahib, Revenue Divisional Officer & Divisional Magistrate, Nellore 

4. Dr. V. Sailaja, Principal Scientist (Soil Science ), ANGRAU, RARS,LAM, Guntur. 

5. Sri Ch. Rajasekhar, Environmental Engineer, Regional Officer, Nellore, Andhra 

Pradesh Pollution Control Board. 
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III. Scope of Committee: 

 
The Committee has been vested with the mandate to visit and inspect the site in - question 

and vested with following scope as per the Order dated 16.09.2021: 

 
1. To verify whether the respondent units are having requisites permissions/clearances.  

2. To verify whether any violations were committed by the units against the conditions 

imposed in the consents/ Clearance granted.  

3. To verify whether there was any pollution caused on account of the operation of the 

respondent units. 

4. To verify whether any environmental damage including soil as well as the water has 

been caused on account of the operation of the respondent units, if so what is the 

nature of damage caused and the remedial measures to be taken for restoring the 

damage caused to the environment, 

5. To verify whether any loss of soil fertility resulting in reduction of the agricultural 

income has been caused to the applicants on account of the any alleged pollution said 

to have been caused by the respondent units and if so, what is the quantum of 

compensation to which they are entitled for,  

6. To suggest the ways and means if there is any pollution found, to avoid the same in 

future to be carried out by the respondents units. 

7. To verify whether there is any deficiency in the pollution control mechanism provided 

by the respondents units and if so, what is the nature of modification or up-gradation 

required for mitigating the alleged pollution if any caused, on account of their 

operation.  

 
IV. Meeting and Site Visit by the Committee: 

 

The Regional officer, APPCB convened a committee meeting on 04.10.2021 through video 

conference and briefed about the mandate of the committee as well as introduction about 

respondent units i.e. M/s. Sri Damodaram Sanjeevaiah Thermal Power Station, and M/s. 

Sembcorp Energy India Limited – Project 1 (Formerly M/s. Thermal Powertech India Pvt 

Ltd,).The committee discussed in detail and concluded to visit two units during October 21-

22, 2021 and also decided to monitor Source emissions, sources of effluents generated/treated 

& discharged, Ambient Air Quality in 3 locations and soil & ground water monitoring in 

surrounding villages. 
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Subsequently, the committee inspected M/s. Sri Damodaram Sanjeevaiah Thermal Power 

Station on 21.10.2021 and M/s.  Sembcorp Energy India Limited (Project-1) on 22.10.2021 

and interacted with its management.  

 
During inspection, stack emissions of the 3 boilers were monitored, Ambient air quality 

monitoring was conducted in the nearby villages (3 locations), water samples were collected 

at various sources of the units and water bodies, collected samples of  coal, bottom ash, fly 

ash soil samples from agricultural land and ground water to ascertain the compliance status of 

the units  and pollution problems to the surroundings. The analysis of the samples is under 

progress. 

 
Prayer:  
 

It is most respectfully submitted, that the committee has completed the field visit and 

sample collections, the analysis of samples is under progress in APPCB & Acharya N.G. 

Ranga Agricultural University laboratories. The compilation and interpretation based on the 

report of analysis has to be prepared by the committee.  Hence it is humbly prayed that time 

period of 8 weeks may kindly be given to this committee to submit a detailed report to 

Hon’ble NGT, Southern Zone, Chennai. 

 

Signature of Committee Members: 

 
H D Varalaxmi 

Regional Director- Chennai, 
Central Pollution Control Board 

  
 

Dr. Suresh Babu Pasupuleti, Sc. D 
Integrated Regional Office (IRO), 

Ministry of Environment, Forest and 
Climate Change, Vijayawada 

  

   

  

 

D Hussain Sahib 
Revenue Divisional Officer & 
Divisional Magistrate, Nellore 

 Dr. V. Sailaja, Principal Scientist 
(Soil Science), ANGRAU,  

RARS, LAM, Guntur. 

 

Ch. Rajasekhar, 
Environmental Engineer, 

 Regional Officer, Nellore,  
 Andhra Pradesh Pollution Control Board 
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